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CENTRAL ADMINISTRATIVE TRILajmi

F'RINCIPAL BENCH

OA„No,. 19A1 of 1997

New Delhi a this 1st day of October,, 1 997„

HON BLE DR JOSE P„ VERGHESEVICE CHAIRMAN (J)
HON'BLE MR K„ MUTHUKUMAR.MEMBERCA)

Sujit Kumar Singh
S/o Late Vikramjit Sirtcih
R/o Vikramaditya Smriti
Road No1 ~B
Rajendra Nagar
PaTNA™ i 6 I, Bihar) ___ Applicant

By Advocate:; Shri J C. Jetli

versus

'i - Union of India
through Secretary to
Government of India
Department of E'orest &
E nV i ro nme nt
Governnment of India ^
New Delf'ii „ '

C.. Secretary
Department of Personrel
Department of Personnel, Pension
& Public Grievances
Government of India
New Delhi.,

3- State of Bihar
through Chief Secr>:-h'Lary •
Government of Bihar
Old Secretariat
Patna (Bihar).

<4, Sec r eta ry ~ c um-Conim i ss-. ;i orKsr-
Department of Forest &
Environment
Government of Bihar
Sichai Bhawan
3rd Secretariat
Patna (Bihar),,

Shri B„ N„ J ha., IPS
Managing Direc:::toi- „
Bihar Forest Development
Corporation
Pat 1. i p ut ra Co 1 o ny
Patna (Bihar)..
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Shri B„ P. Sinha^IFS
Uons0rvator of Forest

Government of EJihar
Western Circle
Oaltonganj
Dist„ Palamau (Bihar)„

Shri A„ Minz,, IFS
Conservator of Forest
Qovernrnetnt of Bihar-
Wild Life Circle
F^anchi (Bihar),,

Shri v„ K„ Verma5,IFS
Conservator of f"or<;.%vt
Government of Bihar
Exte ns ion C i rc 1
f i L.r..a F j a rp u r 3 BI ha r „ „ „ _ Respo nde nts

By Advocates: Shri Anil Kumar Jha wff-h
Shri S. K„ Sinha for
Respo nde nts- 3&A..

ORDER (ORAL)

D r J ose p „ ve rg hese ̂ V'C ( 3 )

On. behalf of the official

was stated that the
-espondents it

proceedifK.]?:-.

contemplated/pending against the appl icant ha-,
been dropped and the case of the appli,cant

ur>der • consideration.

e

Is

Lei- the respondents ' take appropriate

decision as oin*r-ki\.' ar.guic.siy as possible in tte

circumstances of the case and communicate the
P- to the applicant. i he respondents s.hall

communicate the orders in this regard within
eight weeks from the date of the receipt of a
copy of this order as to ..hat is the progress of
the DPC.
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The applicant has no objection in

disposing of the OA as the same has become

.infructuous„ The OA is disposed of

infructuous»

as.
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(K- m'jthukumaf.; )
M(A)

(t:iR JOSE p., VERGHESE)
VCCJ")


